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., Heard Petitioners' counsel
and Mr, akshya Kumer Mighrs for the
Respondents who objects to the

»publication of the :mm

Aa\ittcdly, ‘the preliminary
examinatlonl are over as far back as
on 26.6,1994, By an interim order, .
pu\b\l icétlon of results of the 173
prclinimry oxuamatj.oxi was prohibites
by thig Tribunal, As the pctit:ionero
will have to appear for the final |
examination 15‘:' they are otherwise
qual'ified va.aft’;' piuing in the
preliminary test, this is only
necessary that they should be made
avware of the results of the preliminary
examination, That being so, we direct
the Union Public service Comisslon
to publish the results of the
preliminary Examination wi»h regard

to the petitioners within 10 daya

from’ the date of receipt of a copy of

this order., Hand over a Copy of this
order to le‘a:nod. counsel for both sides,

Mr, Akshya Kumar Mighra shall
indicate to the Union Publi & Service
Commi ssion accordirdly forthwith,

Aoppl ication is disposed of x"dinﬂ)\ﬂi’— ,g,m
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